other benefits for the period he remained under
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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH

e
ALLAMHABAD

Allahabad : Vated this 17th day of October, 2000
Original Application No.1496 of 1998

CORAM: =

Hon'ble Mr, Rafigquddin, J.M.

Hon'ble Yr, 5. Biswas, A.M,

Puttu Lal s/o Sri Kasturi
R/o Mohalla Kamla Nagar,
District Xanpur Dehat.

(Sri satish Dwivedi, Advocate)

e« « o« sApplicant
Versus
le Union of India through the CGeneral Manager,
Northern Railway, Baroda House,

New I‘:’Elhi °

20 The Divisional Railway !Manager,
Northern Railways, Allahabaa. ' |
3. The Divisional Personnel Officer,
Northern Railways, Allahabad,
(Sri Prashant Mathur, Advocate)
o « o <Respondents

QIR .DIEIR (O ea. L)

By Hon'ble Yr. Rafiquddin, J.M.

We have heard counsel for the parties, who agreed

‘that the OA may be disposed of by issuing a direction
ans W*Semkh&hmw
to the respondents to dispose of the\aggﬁicabion of

the applicant. The applicant who retired on 30-6~1996

as a Gateman from Rallway Service has filed this OA
for a direction to be issued to the respondents to

pay arreas of his salary including increment and

suspension and also to correct the fixation of his

pay and other retirement benefits., The applicast
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a@lso seeks payment of overtime allowance and interest

on the amount due to him., According to the applicant
he has submitted ;*representations dated 11-12-1993,
28-8~1995 and 07-1-1997 to the respondent no.2 but

no response has heen received by the applicant.

The applicant has also filed copy of the representation
dated 07-1-~1997 as Annexure-=4 to the 0A,

24 Considering the facts of the case the resﬁondent
no.,3 is directed to dispose of the representation
dated 7-=1=1997 of the petitioner by a speaking order
within a period of three months from the date of
communication of this order. The applicant would

also enclose coples of representations dated 11-12-1993
and 28=-8-1995 alongwith the representation dated
07=1+1997 to be submitted to the respondent no.3

The OA is disposed of accordingly. There shall be

no order as to costs.
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Member (A) Member (J)
Dube/




